
ITEM NO.20               COURT NO.1               SECTION XI

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 6402/2023

(Arising out of impugned final judgment and order dated  26-07-2022
in PIL No. 16150/2020 passed by the High Court Of Judicature At 
Allahabad, Lucknow Bench)

STATE OF U.P. & ORS.                               Petitioner(s)

                                VERSUS

R FATHER OF VICTIM                                 Respondent(s)

(FOR ADMISSION and I.R. and IA No.46616/2023-CONDONATION OF DELAY 
IN FILING and IA No.46617/2023-EXEMPTION FROM FILING O.T. )
 
Date : 27-03-2023 This petition was called on for hearing today.

CORAM :  HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
         HON'BLE MR. JUSTICE J.B. PARDIWALA

For Petitioner(s)  Ms. Garima Prasad, Sr. A.A.G.
                   Mr. Pradeep Misra, AOR
                   Mr. Daleep Dhyani, Adv.
                   Mr. Manoj Kumar Sharma, Adv.
                   Mr. Suraj Singh, Adv.                   
                   
For Respondent(s)                    

UPON hearing the counsel the Court made the following
                              O R D E R

1 Delay condoned.

2 In  the  facts  and  circumstances  of  the  present  case,  we  are  not  inclined  to

entertain  the  Special  Leave  Petition  under  Article  136 of  the  Constitution  of

India.

3 The Special Leave Petition is accordingly dismissed.

4 Pending applications, if any, stand disposed of.

  (GULSHAN KUMAR ARORA)                     (SAROJ KUMARI GAUR)
  AR-CUM-PS ASSISTANT REGISTRAR
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